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IN-THE CENTRAL ADMJNJS'I'RATIVE TFIBL'NAL~ 'JAIFUR BENCH~ JAIPl)'R. 

R.A No.S/2000 

Nagna Singh~ S/c Shd Pccnarr: S:ingh 1 R/o VHl.Gudli w Poet Eeara 

DLet.Ajrr:er~ presently wcrk:ing as Garigrren~ unoer·Pwii K:ishangarh. 

· ••• Appl :i cant. 

Vr::. 

1. · Un:icn cf Jna:ia through General Manager, W.Rly~ Church Gatea Mumba:i 

2. Div:is:icnal R1y.Manag€r. W.Rly. Ja:ipur D:ivis:icn~ Jaipur. 

Asstt.Eng:ineera Western Railway. Fhulera Jn • 

• • • Respondent • 

Mr.T.P.Sharms Counsel fer rev:ie~·l applkants. 

PER HON'BLE MR.S.K.AGARWALi JUDICI~L _MEMBER. 

This Review Application has been fHea by the respondents in the .C.A 
. . 

·tc recal+frev:iew the order of th:i.e Tribunal c5atec 27 .1. 2000 passea in C.A 

. Nou 52/98; Nanga Singh Vs. U.O._l & Ore. 

2. V:ic5e order dated 27.1.2000 this Tribunal has d:ispcsea cf the O.A 

fHec5 by the appl :icant :in terms cf the judgment of the Suprerre 'Court :in 

Rarnkurrer V~~ UOI & Ors 9 with no order as to costs. 

3. We have perused the avenDents rrade :in this Review Application and . . \ 

also perused the order del~ vered by th:i s Tribunal dated 27 .1. 2000 in. O.A 

No.52/98. 

4.. The. rein contention cf the learned counsel fer the review applicant 
I 

:in this Fev:iew Application has been that the 'I'r:ibuna1 h~s net appreciated 

the subject matter :in controversy ~no the facts therein :in the correct 

prospective. 

5. Section 22(3) of the Adrrdn:istrat:ive 'I'ribunal Act~ 1985 ccnfers on an 

Administrative Tribunal discharging the functions under the -Act • the sarre 

powers as a.re vestee :in a Cjv:il Court under the Ccee cf C:ivH Prccecure 
1 

wh:iJe trying a su:it :in respect :inter alia of reviewing its oec:is:ions. 

Sec.22~3)(f) :is as underi-

"Sec.22(3)(f): 

A Tribunal shall have~ fer the purpose of discharging its 
funcb ens under th:i s Act~ ·the sarr:e powers a.s are vested -:in a C:i vil 
Court -unaer the Cooe of Civil Frocedurem 1908 (5 of 1908). •whHe 
trying a su:it 1 :in respect ·of the following rretter. narr:ely 

(f) reviewing :its dec:is:ions;" 

6. A Civil Court's power to review :its own deds:icn under the Ccee of 

Civ:il<_~rccedure :is c;onta:ined :in Order 47 Rule 1~ Order 47 Rule 1 provides 

·as fcll'~ws: -,_ 
' -....;... 

"Order 47 Rule 1: 
Appl :i cat :i en f cr rev j E·W of ju6gment: 
(J) Any person ccns:icer:ing- h:iroself aggrieved: 
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(a) by a decree or oroer froiP which an appeal is. allowed i but frero 
wn:ich" no pppeal has been preferred •. 
(b) by a. decree or order frcro which nc appeal is c:l1ew"'Ed~ cr 
(c) by a ded si en en reference from a Court of Small Causes and who~ 
from the discovery- cf new and :irrpcrtant matter er ev]oence whicha 
after the exerdse of due deligence woE net withiri his ]<ncwlecge or 
could not b~ produced by him at the ~ime when the qecree was passed 
or order roade 1 cr en account cf :::.orr:e mistake or error apparent- on 
the face ef the record~ er for any ether suffi c:ient reason~ oesires 
to cbtain a rev:iew of the .oecree passed or order rrace against h:iro~ 
may apply for a review of judgrr:ent to the court which passe6 the 
decree Or Jrade. the Ord.er o II 

7. on' the bas:is of the above propcs:itkn cf law~ dt :is clear that power 

of the. review available to. the ACn<:i n:istrat:iv€ 'I'r:ibunal :is sirr.jJar to power 

given ·tc 'c:i vil ccurt uncer Order 47 Rule 1 of C:i v:i 1 Prccedure Cede~ 

therefcreM any person who censjd~-r h:irnseJ f aggrieved by a decree or order 

from wh:ich an appeal lis alloweo but frciP tvnkh nc appeal ·has been 

pret"erreda can apply. for review un?er Order 47 Rul·e (1) (a) en th~ grouna 

that there :is an error apparent en ·the face of the record or from the 

discovery of new and important Iratter er evidence wh:ich after the exerc:is_e 

of' due de1:igente was not w:ith:in his kncwlecge or could net be proouced by 

h:im at the· t:ime when the decree or order was passed but it has new cqroe tc 

his kr;Jcwledge. 

8. What the pet:it:icner :is' cla:iro:ing thrcugh this review petition· is that 

th:ie 'I'dbunal should reappredate the' facts and material en r·ecorc. 'Ih:is 

:is beyond tl1e purview of this ·'I·dbunal while exerdsing the p~wers cf the 
1 • ' I· , • 

rev::iew conferred upon :it under· the law. Jt has been held by Hon,'ble 

Supreme Court :in the case of. E~!t .Me~E~· Ehanj,9 ~s. !:Jir,!!B1 IE~Ei ~ AIR 1995 

SC 455 that reappreciatiJ;)g facts/law arr.cunts tc overstepping. the 

jur:isd:ict:icn cynferrec upon the Ccurts/'Ir:ibunal wh:iJe reviewing :its own 

dec:is:ions. In the present pet:it:ion also the petit:icner is trying to claim 
' ' 

reappre:icat:ion of the facts and IPater:iaJ on record ~ch :is decidedly 

beycnd the power cf review conferred upon the 'Ir:i bunaJ ·and as hel6. by 

Hon'ble Supreme Court. 

9. It haE been cb.served by the· Hcn'ble Suprerre Court in a recent 

judgment ~j:i! Kurrar E~.!.b ~s. State.£>.:! Ori~ ~ Or~.: J'I' 1999(8) sc 578 that 

a review cannot be cla:i~d or asked :for rrerely for a fresh hearing cr 

arguments cr correction.'cf an erroneous view taken earlier~ that is tc 

say~ the power of review can be_ exercised onJy for correcticn of a patent 

error of law or fact which stares in the face without any elaborate 

argument be:ing needed for establishing :it. It IPay_be pointed out that the 

·expression "any other suff:ic:ient -reascn" useo in Order 47 Rule 1 mepns a 

'· . reason suff:ic:iently analogous to those ep€'d fied in the rule. 
\ 

10. In the :instant case~ en the perusal of the order eel iver·ec anc· also 

the record as a whcleM we are of the ccnsioered opinion that there is no 
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error apt;a~ent en the face of the- record and nc new iropcttant fact cr 

evidence hae come into the notice of this Tdbunal on the baejs of which 

the order passec5 by the Tdbunal can be reviewed. 

ll. In view of the abov~? 1 and the facts and drcumstances of this case~ 

we de net Hnd any errer apparent on the face of the record te review the 

·.impugned erder and thereforeM there is no basis te review·lthe above erder. 
I 

1'2. WeM therefore~ 

(U-
(N.P.Nawani) 

Member (A) • 

·\ . ' . . c'Jsmiss this revJew. appl JcatJon havjng no rredt-s.-

' / 

(s.K.Aga~wal) 

Me.rrber ( J ) • 


